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o | /&ﬁ Ey Ael-63 7!95'2

Act No. VI of 1949
[PAssuD BY TIE Daominion LEGI‘S[ A.TURE]

(Reoewed the assent of the Governor—Geneml on the 18th February, 1949.)

)

¢ An Act to amend the Public Deobt (Oenfral Government) Act, 1944

WHEBEAS in' pursuance of section 103 of the Government of India Act,.
1935 (26 Geo. 5,-c. 2), resolutions have been passed by all the (Jhambers

T

of gll the Provincial Leglslatures to the effect that certain matters relating to -

the public debt of the Prov..iees, namely, the consolidation ang amendnient
of the law lelahng to securities issued by the Provincial Governments and the
management by che Reserve Bank of India of the public debt of the Provinges
shall be regulated by Act of the Dominion Leglslature, ,

AND WHEREAS in consequence thereof it is necessary to amend the TPublie )

Debt (Centm] Government) Act, 1944 (XVIII of 1944), for the purpose of making

its provisions also apphcable to securities issued by the Provincial Governments;
It is hereby enacted as follows —_

1. Short title and commencement.—(1) 'l‘lns Act may be called the Publio
Debt (Central Government) Amendment Act, 1949.

(2) It shall come into forée on the 1st day of April 1949, e

2. Amendment of long title- and preamble, Act XVIII of 1944.—In the Pub-
lic Debt (Central Governmient) Act,~1944 (hereinafter referred to as the said
Act), in .the long title and the preamble, the words ‘‘issued by the Central
Government”’, in bot. places where they oceur, shall be omitted, and for the
words ‘‘of the Central Government’’, in both places where they occur, the
gords ‘‘of the Dominion and the Provinces’’ shall be substituted.

3. Amendment of section 1 Act XVIII of 1944 —In sub-section (I) of sec-

tion 1 of the said Act, the. words and brackets * (Central Government)’’ shall
be omitted.

" 4, Amendment of section 2, Act XVIII of 1944 —In sectu)n 2 of the gaid

. ®-
(7 after clanse (1), the following clause shall be inserted name]y —
‘(1A) “the Government”, in relation to any Government security,
means the Central or; Provineial Government i 1ssu1ng the security;’ and
T . (i) in clauge (2) ‘after the words ‘‘Central Government’’, in - both-
places where they occur, the words “‘or & Provincial Government’’ shall
be inserted,
5, Amendment of section 3, Act XVIII ot 1944, ———In sub- sectlon (1) of sec-
tion 3 of the said Act, for the words ‘‘made after the commencement of - thje

A Act” ‘the fdllowing shall be substituted, namely:—

‘“which; in the case of a securﬂ;y issued by the Central Government:

f& made after the 80th day of April, 1946, and in the oase of a security

‘issued by a Prownmal Government, is made after the Slst dav of March,
119497, ) ~ \
6: Substitution ot ‘‘the Government” for ithe Oentral Governmentn n cen

tain sections of Act XVIII of 1944.—In clause (b)-of sub- section (1) of section .

3, sub-section (1) of section 5, section 6, sub-section (8) of section 11, section 18.

section 19. secifon 23. section 24, section 25 and clause (k) 5f sub qootlon (9) of .

section 28 of the said Act, for the words ““the Central - Government’’, wherever,

.
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7. Amendment oi séction 17 Act XVIII of 1943§ —In ‘section 17 of the said
“Act, for the. woids ‘‘the ofﬁmal Gazette’’ the words ‘‘the Gazette of India or
the ‘official Qazette of the Province, according as the nofice re! ates to a security,

issued by the Oenhral Government or a PlOVlDGlal Government shall be sub-
stJtuted ,
i . L e o N2
_ %
A, i -
\ o
& ‘
GTPD—IS—1166—M of Taw—19-8:40—5,000 ‘



